Central Administrative Tribunal, Principal Bench
Original Application No.846 of 2004
New Delhi, this the 6th day of Abril, 70045
Hon ble Mr.Justice V.S.Aggarwal,Chairman

Hon ble Mr.s.K. Naik,Member (A)

Or. k.U, Ahmad,
SF-5%, Shastri Nagar,
Ghaziabad-201007 -s..Applicant

(By Advocate: Shri M.K, Bhar dwad)
Versiys
Union of India & orsg, throngh

T. The Secretary,
Department of Avush,
Govt, of India,
Minlstry of Health & Family Welfare,
Red Crosse Building, New Delni -1

Z. The Joint Secretary
Department of Avush,
Govt. of India,
Ministry of Healtnh & Family WelfTare,
Red Cross Bullding, Mew Delhg -~

3. The Director (Ayush)

Daepartment of Avist,
Govt, of Tndia,
Ministry of Health 3 Family Welfare,

Red Cross Building, New Gelti -

4. The Under Secretary
Department of Aviisiy,
Govi, of India,
Ministry of Health & Family Welfare,
Red Cross Bullding, New Delil—)

5. The Director {(Incharge)
PLIM, Cio Complex,
Building No. 1. Kamla Nehru Nagar,
Ghaziabad~2010072 -»» - Respondents
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By Justice v.s. Adgarwal,.Chairman

The applicant has Sunerannuated on 31.3. 2004, On
21.1.2004. he had bheen served with certain Articles of
Char ge, Learned counsel for the applicant states that

reply to the same has been filed,
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. According  to the learned counsel the  charges
pertain  to certain incidents of 1989 to 1980 and there i,
theretore, inordinate delay in thig Fegard. He also ur gerd

that the charges are vague, indefinite and have beep Framed

wWith malafide intention.

3. At this stage, we are not going into the other
pleas of  the apolicant bhecayse as  already referred tg
above, reoly has been Filed by the apolicant, Therefore,
1t is for the disciplinary authoerity to consider and nass
an approuvriate  order 8% to whether this ples  of  the
applicant of inordinate delay in serving of the charge can
be & ground for not Droceeding with the enauiry or pot. It
would be highly abpreciated i & shesking ofder 12 pacsed
and  till such time the said Fact is not gone into, Further
proceedings  in this Fegard should not pe initiated against
the applicant. The <waid exercise  should be effacted

breferahly withinp

ifs

Ix weeks of the receipt of the certified
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copy of the Dresent order With these directions, the 0,A,
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( S.K. Naik ) ( V.S. Aggarwal )
Member (A) Chairman

1s disposed of,



